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Date of Qrder : 12.8.1999 

Present ; Hon'bla Plr.D.Purkayastha, Judicial Plenter. 

Hon'b is P, 6.5. MaIngi, Admln istrativa Piib er. 

PRADIP KUP1R BISIJAS 

tls, 

UNICN OF INDIA 	ORS. 
(EASTERN RAILWAY) 

For the applicant ; P.A.K. PUkhepadhyay, ceuns6l. 

For the respondents; 	k,.Pj.Arora, counsel. 

ORDER 

D.Purkayastha, J. Pl. 

Heard ld.counsel for both sides. Ld.caunsel for the appl. 

cant submits that the respondents have not made payment of 

the subsistence allowanc, In view of the fact that he did not 

give attendance since 28.6.1999. Therefore, the subsistence 

allewance has been witttield. 

It is found from annexure 'F' to the application that the 

applicant made a declaration regarding flen.u.angagement In any 

kind of jcb. We ar, of the view that when the applicant is 

under suspension, tais attendance is not required. He has  to 

only abide by the order of suepisisn. 

In view of the above position, we direct the respondents 

A to release sub8istence allsuance to the applicant. i.  

-0? the latter dated 6th July, 1999(annexure 'C' to the appllc&. 

t ion), 	9uas h ed. ' ltvt ?jAvt/ 4eea j  t6tP1{ 

This Pl.A. stands disposed of with the above directiens. 

No •rder is made as to cests, 

V 
Administrative Piiber 	 Judicial Pbnber 

r.s. 

E. 


